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THE URBAN LAND (CEILING AND
REGULATION) BILL, 1976

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAHGU RAMAIAH):
Sir, with your permission, | beg to move :

"That the Bill to provide for the im-
position of a ceiling on vacant land in
urban agglomerations, for the acquisition
of such land in excess of the ceiling limit,
to regulate the construction of buildings
on such land and for matters connected
therewith, with a view to preventing the
concentration of urban land in the hands
of a few persons and speculation and pro-
fiteering therein and with a view to
bringing about an equitable distribution of
land in urban agglomerations to subserve
the common good, as passed by the Lok
Sabha, be taken into consideration."

At the very first instance | would like to
draw the attention of the House to the fact
that this has a big history behind it. The
House will no doubt recapitulate the election
manifestos of the Congress Party in 1971
and 1972 and also the resolution on
economic policy passed by the All India
Congress Committee in 1973.

Sir, with your indulgence, | shall quote
from that resolution.

"A positive urbanisation policy is ur-
gently needed. All urbanisable land
should be socialised and a ceiling on the
size of new houses to be built by the State
authorities and private interests should be
fixed. This will eliminate unearned
profits, assure planned growth of our
cities and provide capital for social
housing programmes. Such programmes
need massive investment which may nol
be otherwise available."

I would also like to draw the attention o'
the House to the twenty-point economii
programme announced by our Prime Minis
ter. lwould like to quote from that
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"Fortunes have been made out of urban
land at the nation's expense. Speculation
in land and the concentration of urban
property have led to glaring inequalities
and to a great deal of haphazard urban
growth. Legislation is being initiated to
impose ceilings on the ownership and
possession of vacant land, to acquire
excess land, to restrict the plinth area of
new dwelling units and socialise urban
and urbanisable land."”

In a word, Sir, this Bill is intended to
implement this important item in the
twenty-point programme announced by the
Prime Minister bearing in mind the earlier
commitments of the Congress.

Before | go into the salient features of this
Bill, I would like to point out one or two
cardinal factors underlying this Bill. One is
that this is confined to vacant land. A
question may legitimately be raised and 1 am
sure it will be raised, why are we confining it
only to vacant land and why does it not
embrace buildings and all other types  of
immovable property in urbanareas? A
number of committees have gone into it
at the ministerial level and the matter
having been gone into in depth, Government
has come to the conclusion that imposition of
a physical ceiling of the nature we have now
incorporated in this Bill in respect of
buildings or imposition of a ceiling on the
basis of the valuation of a building or other
immovable property would create so many
problems. Take for instance, the concept that
we should have a ceiling on all urban
property on the basis of valuation. It  may
be Rs. 2 lakhs or Rs. 3 lakhs or Rs. 5
lakhs. It may be prescribed that a man can
own property, a person or a family can own
property worth only so much.  To that
extent it was thought that we may
value the building, the land and so on
and then put a ceiling on it.  Sir, there

is one great difficulty in that. Value differ
notonly from place to place, but
even within the same town, from area

to area as well. Values also fluctuate; the
valuation of 1971 is not the valuation of
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[Shri K. Raghu Ramaiah] 1972 and the
valuation of 1972 is not the valuation of
1973. There is also another factor. If we say
Rs. 5 lakhs is the limit, a person or a family
in a less important city may buy up a whole
chunk of land which at that time might be
heap, depriving the community of a large
area which would have otherwise been
available for construction purposes for the
benefit of the low-income groups and the
economically weaker sections of the
community. Therefore, we had to give up
the idea of putting a ceiling on the basis of
valuation of property. Then, the question
arose, why not we put a ceiling on the basis
of physical measurements of a property? It
was suggested that a unit should consist of
three or four rooms, that the requirements of
an average family in regard to
accommodation should be worked out and
then a ceiling put on it. There are problems
here again. Is every building capable of such
sub-division ? Is every building capable of
being divided in such a way that a family
can have a self-contained unit within that
sub-divided unit? Sir, | hope hon. Members
would appreciate that if we were to divide
and sub-divide houses in this way, make the
State Governments owners of such houses
and if they were to impose some strangers
and outsiders into a small compound, what
heart pangs it would cause, what difficulties
it would create and what troubles it would
generate.

Therefore, the Government decided that
so far as physical limitation—imposition of a
ceiling on the basis of physical factors— is
concerned, we shall confine it only to land.
But | want to make it very clear that it does
not mean that other forms of urban property
like buildings, etc., will go untouched. It is
the intention of the Government, Sir, to issue
guidelines which will enable the State
Governments to impose a measure of
taxation on these large built-up houses which
will discourage such luxurious houses and
which will encourage sub-divisions so that
more people can have tenements. The
House can ask me why
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the Government is not doing it. Sir, the
Central Government is not capable of doing it.
That is why we propose to issue the
guidelines. Even this Bill is not within the
jurisdiction of this House except for the fact
that a resolution to that effect— requesting as
to do so—has been passed by ten or eleven
State Governments, the number and deltais of
which are given in the Bill. They have
authorised us. Otherwise, land being one of
the State subjects— 1 think it is item No. 17 or
13 of the State List—we cannot do it. We are
now proceeding under article 252. Article 252
authorises Parliament to pass a law of that
nature at the request of the State Governments
concerned and we are doing it now because
the State Governments have passed a
resolution. But the wording of that resolution
becomes important in answering the question
as to why we cannot undertake legislation.
With your indulgence, Sir. | shall read out the
resolution :

"Whereas this Assembly/Council con-
siders that there should be ceiling on urban
immovable property.

And whereas the imposition of such a
ceiling and acquisition of urban immovable
property in excess of that ceiling or matters
with respect to which Parliament has no
powers to make laws for the States except
as provided in articles 249 and 250.

And whereas it appears to this Assem-
bly/Council desirable that the aforesaid
matter should be regulated by State, by
Parliament, by law,

Now, therefore, in pursuance of clause
(1) of article 252 of the Constitution, this
Assembly/Council hereby resolves:

That the imposition of a ceiling on urban
immovable property and acquisition of such
property in excess of the ceiling and all
matters connected there-
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with, ancillary and incidental
thereto: shall be regulated by
Parliament, by law.'

So, the authority given to us does not ext
end beyond the imposition of a ceiling or
urban immovable property and acquisitior
of such property.

Now the legal opinion is that the words
"ancillary and incidental thereto” do nol
cover a matter which is outside the scope
of the imposition of a ceiling Taxation is
something outside (he scope and, there-
fore, as the resolution now stands, the
Centre has no power. Therefore, Sir,
Government have decided to issue guide-
lines to the States somewhat on the follow-
ing lines. It will be a kind of package of
measures. | shall read out what we propose
to do. We will instruct them, in our
guidelines to take the following steps:—

"Imposition of a ceiling on vacant
land.

Imposition of urban land tax on va-
cant land.

Imposition of urban land ta\ on land
and buildings whereas such land is in
excess of the specified limits.

Imposition of tax on built-up area in
excess of the specified limits.

Imposition of conversion charge
where the land is proposed to be used
for a purpose different from that for
which it is being used.

Imposition of restriction on transfer of
agricultural land within the urban ag-
glomerations without permission.

Removal of certain types of restric-
tions imposed by Master Plans, zonal
regulations, municipal by-laws which
militate against the concept of urban
ceiling.”

So, Sir, it would be wrong to think that
we have given up the idea of any control
of built-up property. We propose to pur-
sue it, in the manner | have indicated, by
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the guidelines to the States and | am sure
the States would keep in mind the spirit
animating the Bill when they deal with the
built-up property.

Sir, I would now like to deal with the salient
features of this  Bill. The Bill defines
urban and urbanisable areas, which we call
‘'urban agglomerations’, and divide ttte
various agglomerations into four I\pcs in
respect of. the various States which are given
in the Schedule. There are four categories
category A, category B, category C and
category D. Category A is confined to the
metropolitan  cities of Delhi, Cal-jcutta,
Madras and Bombay; category B is confined
to towns with a population of 10 lakhs
and above, excluding the above metropolitan
cities; category C is confined to a
population ranging between 3 lakhs and
category D. Category A is confined
ulation ranging between 2 lakhs Mid 3
lakhs. So far as the towns with
lesser population than 2 lakhs but one lakh
and above are concerned, it is proposed to
leave it to the State Governments to impose
or not to impose such a ceiling on them and
if they decide to do so, a provision is made
in the Act to put them in category D. In
category \ towns, that is the metropolitan
cities, the ceiling proposed is 500 square
metres. In category B it is 1000 square
metres, in category C it is 1500 and in
category D it is 2000. But in allowing this
vacant land for a family we take into ac-
count, as far as the Bill goes, also the land
occupied by a building which they already
have. Suppose, a person has a
building. Now, that land occupied by the
building and the land appurtenant thereto and
whatever other space he has in that area, will
be taken into account. So, if a land
occupied by the building is already 500
square metres in category A, he will not be
permitted to retain any other vacant
land. That has been taken care of.

Coming to other important features, so
far as compensation is concerned, if it is
capable of a rental- assessment. |
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[Shri K. Raghu Ramaiah] be eight and one-
third times the annual rental value. It can be
assessed on the basis of taking the average of
the last five years. If it is not so capable of
assessment . . .

SHRI MAHAVIR TYAGI (Uttar Pra-desh):
I would like you to please clarify whether this
law of ceiling will apply to Government
properties, like the secretariat office buildings
and also whether the land and buildings
occupied by Government officers will be
included or not.

SHRI K. RAGHU RAMAIAH : Govern-
ment servants are treated like all other
citizens but Government is treated differently.
There are certain categories where exemptions
have been given, for instance, banks,
charitable  and  religious institutions,
associations registered under the Societies
Registration Act, cooperative housing so-1
cietfes and so on. There are a whole series i
of exemptions and in fact | will explain to you
why these exemptions have been made | when
I come to that point.

I was explaining before this intervention
that compensation would be calculated) where
feasible on the basis of rental value. J Otfaerv
ise, it will be decided on such basis as the
State Government concerned may deem fit,
taking all the relevant circumstances into
account but not exceeding a sum of Rs. 10 per
square, metre, that is the maximum. They are
not bound to give ;n every case but the
maximum will be Rs. 10 per square metre in
the case of category A and category B and Rs.
5 in the case of categories C and D. This com-
pensation will be paid up to 25 per cent, not
exceeding Rs. 25,000 in any case in cash. The
rest of it will be by bonds bearing an interest
of 5 per cent, payable after 20 years.

But one other clause which | must bring to
your notice is this that for the laud that will
vest in the State Government, the
compensation will become payable by the
State Government only when they issue the
relevant notification. So, the liability (
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of the State Government will start only
after that final notification is issued.

Now that is about compensation. And we
have made some exemptions. As | have
explained, these exemptions have become
necessary.

SHRI N. G. GORAY (Maharashtra): Sir,
you said that the compensation will be paid
of the rate of Rs. 10 per sqg. ft. (maximum),
which will work out to about Re. 1 per sq. ft.
Now, | would like to point out that in
metropolitan cities like Delhi and Bombay,
certain purchases have been made recently
even by middle-class people at the rate of
about Rs. 10 per sq. ft.

SHRI K. RAGHU RAMAIAH: That is
why the ceiling law has become necessary.
We want to give land at cheap rates to the
{needy, poor and economically
backward jclasses.

SHRI N. G. GORAY :. | am not talking i
of rich people; | am talking of
middle-

j class families.

SHRI K. RAGHU RAMAIAH : Sir. the
ceiling law is a ceiling law. It applies
equally to all people, whether rich people or
middle-class people. Propertied man is a
propertied man and he is looked upon as
such. Property-less man is a property-less
man and he is looked upon as such. The
poor man does not buy anything. The State
will buy land and sell to him at cheap rates.
That is the whole concept of the Bill. And |
thought that is one aspect which Mr. Goray
will appreciate.

SHRI N. G. GORAY: What | say is that
quite a few middle-class people, not rich
people at all, say, for example, those who
are employed and who are getting a salary
of Rs. 500 per month, they form societies
and buy house-sites at the rate of Rs. 5 per
sg. ft—that is the rate in Poona; | am not
talkina of Bombav.
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SHRI K. RAGHU RAMAIAH : Sir, we
are allowing them such extent of land as we
think is necessary and equitable. It is only
the land which is considered to be in excess
that will be vested in the State. After all, the
growth of population in urban areas is at a
tremendous rate; and also migration from
the rural areas to the urban areas is growing
so much that unless we take some measure
like this, the entire urban land will be
cornered by a large number of monopolists,
black-marketeers who are grabbing land for
speculation. That is the whole basis of the
need for socialisation of urban land; and
that is what we have at the back of our
mind in bringing forward this Bill.

We had to make certain exemptions. First
of all. we have given a blanket authority in
certain cases to the State Government
because the matter is so complicated. In_
fact, even now, as | was coming here, | was
told that there are one or two loopholes
which | was asked lo examine. The matter
is really so complicated, as you will see on
going through the Bill itself. Therefore, we
have to give to the State Government a
certain authority. We have given two types
of authority. One is that, in the interest of
public good, they can give exemption. They
can also in certain cas.es give exemption on
the ground of hardship.

SHRI G. LAKSHMANAN (Tamil Nadir):
Sir, there is vast urban land occupied by
Raj Bhawans and Ministerial
residences ! apply to them also ?

MR. CHAIRMAN: He has already rep-
lied to this point.

SHRI K. RAGHU RAMAIAH : Sir, ex-
emption in such places serves two
purposes. It enables the public to enjoy
those premises; and, secondly, it leaves
some green land somewhere in the middle
of the town, which is very necessary. And,
after all, dignitaries have certain functions
to perform. There may be a hundred
dignitaries coming to Raj Bhawan. Where
will they
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for example park their cars if the area
occupied by Raj Bhawan is only 500 sq.
Metres ?

Sir, as | was explaining, we have given
two types of authority to exempt. One is, for
the public good. Suppose they are satisfied
that an institution must have particular land,
they can exempt the provision in the public
interest. They can also exempt in cases of
individual hardship. Suppose X has a land,
built-up land, and land appurtenant thereto,
and an extra about 100 sq. metres, is left in
a corner Are we to vest it in the State
Government and the State Government to
give it to a man who builds a slum or lhuggi
Jhopri there ?

Therefore, we have rightly left it to the
State Government to give exemption in
such cases of hardship. Wo have also given
certain other exemptions about State
Government properties, Central Govern-
ment properties, banks, land mortgage banks
who have invested, who got land by way of
return on investment, which is their busi-
ness, cooperative housing societies, chari-
table and religious institutions and clubs
also—bona fide clubs which the State Gov-
ernment recognises. But if a club has some
land which is not necessary for it, then the
State Government can take it over.

SHRI MOHAN SINGH OBEROI (Uttar
Pradesh): Hotels ?

SHRI K. RAGHU RAMAIAH : Hotels ?
They will come under the general exemp-
tion. If you can satisfy the State Govern-
ment that you need more land for expan-
sion, that you need this much for parking
space, | am sure the State Government will
look into it. There is no intention to inter-
fere with the normal tenor of life.

SHRI VEERENDRA PATIL
(Karnataka): '17th February, 1975'—what
is the significance of that date ?

DR. K. MATHEW KURIAN (Kerala):
The astrologer has given that date.
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SHRI VEERENDRA PAXIL: In the
Bill it is stated 'all the transactions from 17th
February, 1975 up to the appointed day'. |
wanted to know the significance of that date.
What will happen to the sales of those vacant
lands which have taken place after the 17th
February, 1975 up to the issue of an ordinance
by a particular State Government because in
the case of Karnataka, the Ordinance was
issued in the month of June, 1975. Before that,
there was absolutely no prohibition with regard
to alienation of land; there was absolutely
nothing. The Ordinance was issued only in
June, 1975. So, what will happen to the bona
fide sales between 17th February 1975 and
June, 1975 when the Ordinance was
promulgated ?

SHRI K. RAGHU RAMAIAH : First of all,
why we fixed the month of February, 1975 ?
That is the main point. Well, somebody will
say January; somebody will say February.
Some will say, why not 1971 ? Somebody will
ask, why not 1973 ? These are all legitimate
questions. Somebody must choos: some day,
and we have chosen the date on which the
President of India, in his Address to the Joint
Session had intimated that there shall be a
ceiling on urban land. Vou have to start some-
where; we thought that it was the most
appropriate date. Regarding the validity about
anything done after February, 1975, bona fuk
sales are exempted; they are not affected.

You please read it. Of course, there in
addition a ban on sale of urban property for 10
years. But it is not a complete ban. If anybody
wants to sell urban property .vithin a period
of ten years, then he must inform the
Government or the Controller as the case may
be, and if the Government does not want to
acquire it, then he will be free to sell. The idea
is to see that whatever surplus land is available
to the community does not go to pugree-payers
and black marketeers but should be made
available to the State Governments so that they
may distribute it to the community In a rational
manner. These are some |
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| of the salient features of the Bill and I
commend the motion for the consideration of
the House.

Tfie question was proposed
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% fag W aA gdr ) o B oqm @R
wew 7, wwEsEr  ompfast @0 39

[5 FEB. 1976]

@t ot T At | W faad o ¥ |
gt wwe § za% fao dr =2t zeEdn 0 |

ag s fraw ww sAmA o @ #0 qE WA
faam oy w1 fagia @1 2, 3 s far sy T
WA S | A e fage A T § i

s eE A mI T W @ A |

wWh areF AEFAT 2, W7 F " A2

A, WA FA OATAED FHm wr difeT
21 2 I 97 fEETT FFG | ZEE mfggw

o vedr o # frozw ®rouow 2 fewnE

dt owdm fawsr wwdl ) fagEm faw ¥
Fggw & wfd & 6 avAEem Ga fRar

fo Wz §% #9W ¥ A §A, I ATH

W1 OANGT F 9 F o9 I I 6
a1 T 79 72f 9T OgW A% # o§A
§ ap fawe 2 f5 w9 fam & wfegew
w1§ wHrm A0 faRdr o a0 aFr faEdr 7
ag AT £ | OFET 37 32 fEoag 01 et
§ @ g0 91T A 1) T ®oaw A
R AT EAOT | TATT WAA9 a7 gWIfE
FIE 11 TrHET H WA S Am oA i
991 WE ¥ 9l ZA F1 qwal 2 fw o
§ wHts %t gEEAEr F1 A T fEa oA,
g & Afwr, azem ® owfer, FAvd &
wfed wEw F oFEF w0 w7 fmr )
A1 WE 1 T Fo®m oAifen TR §
fe @M &/l W4 * Fama, FEa 34
w7 TRt Bz A miwd 3 g
WiT TH U% wAAlE a1 oqw fw
T %R ¥ 1975 F W@ ATg w7 1HE
Tz w7 fv Tranfr & wfewmo Fag
©F 1A TN OFFN WD AT F @ TARI AT

w78 AT 72 1 Bfew 1971 W wa oumma

oA vEAnE JAREET {3 4t 47 3w any
win 7 A fFar 41 "7 @ § owee w

T WiER § W 1 wHE F5T qrea-

and Regulation) Bill, 1976 22

| FArdr, FTq wrfz & @i Wi ¥ -

feq az= fea 1 @1 wafav afs o oF
Hifes sFovr %1 9rE FWT A § AW
w1 & fam ¥ 1971 ® F A wAr Wi,
w3 7 f& g s e dfage
o far | for w1 mar feogw g9 &
WEI AF TR Afg wEa o A med
W oA 17 1 wfuwr Ty avee &
T frar 1 wrer qoRr q oA Awm sfaere
T ®1 7 fag o wafew 3 R e
g & difwa @Ay B o9 wwm w5 oam
TIAT 179 & A1 OF A & a7 3 Fufaw
T WIATET 419 ARIA WEA A 9T T faw
F1oAra Fifar ) gEEEr € oA §F w5z
aF1 £ f& A1 I FmEET W "rreAwAn
qE | FEAAE WA Twy sy wrfe fE
gfes & wfaw ar wfm faes @
wE FreM TE & owrr zEaer W sard
WY A FT 4 | S F W IA ¥ ArAA
H AT W7 owrar &% A1 Afan 5 i §
A AFA T OAFAR F | T R wAAT w9
T w1 % vz F ) W W ¥ oad Aty
Z frzw fag & 9mm A wdw s qm
vl WA & 1 gadr it ErEEE W oWy
wmﬁmwwé?z«ﬂﬂtm
&1, W w1 ANAT 8 5 A e izt w
qAM wEEAL B Oqw 2 WY 3w W daE
TEOET | qF THTAAY F AW 97 g
AN FEAT A E ) FAT Ay E O oaw
A7 Adl T Avd, AfEAT o §F @A
wdr F79 #7 A4 & wmfaw w7 whawre
THT AT WIT OHAT FATA FET GR wAm
quzy 7 fr o & 3761 aw = W@
e A wAEE OTF I OA Wi w5y A
frady @z z% ma &1 AwAifz | A1 ww

W oww gwe wiw w A gmfaa f e .

a1 AT At W R g W oz
7 A1 2 STEErE W, 949 F1, 9T fgr

aatan = F P ar . witad ewam e | few w1, T T A o wmt v amdr o
aFa £ 78 ¥ w7 H Wi wrfasi s | ogw o@at O AT 557 Awat 2 g oo



23 Urban Land (Ceiling

| =T g Ninl|

ara ¥ AT £ W I A

H 14 ATHA

@ = v omwie o4w oq lvErws TS Aam
qv, wftfam zve & @\ O FWl T EA

=

o a=AT, FEARl q T OF §IH 19 §

Wre THG aIgAL WU ELTE T A
BoEr o2 o v WA mAT AT aatidd 9
mafl I 22 & ATH #- - THIHAT
SIZE AT TZ £ O ARI, MMITOTHAFID AIA
T -;vq.': i

SHRI K. RAGHU RAMAIAH @ 1 can
assure him, Sir, that I am ‘over hearing
T.im .
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WIME WIFEmEA 19 a8

MR. CHAIRMAN : Mr. Anandam, you
should not take more than 15 minutes.

SHRI M. ANANDAM (Andhra Pradesh) :
Mr. Chairman, Sir, | congratulate the hon.
Minister for having brought this Bill for
consideration in this House. As \ou are very
well aware, this is one of the measures which
is intended to curb the concentration of wealth
and also to fulfil the promise that we have
made in oui election manifesto at the time of
the previous elections.

Mr. Chairman, Sir, what exactly we wanted
to do was to impose a ceiling on the entire
urban property. But as the Minister has
explained, it was brought with various
complications. Therefore, he has brought in
this Bill for imposition of a ceiling on the
possession of vacant land. 1 congratulate him
for this. But my fear is that ihe Bill which has
been placed before the House is very vague in
a number of respects. He has created a
number of anomalies, f feel that at the time of
implementation, it would be difficult for the
authorities to go through the Bill speedily and
hastily.

All of us have ihe experience of ceiling on
agricultural land. Though it is more [ban 10
years since individual declarations have been
filed by the agriculturists, we find that we
have not been able to determine ivhat
exactly is the excess land avj
"id to whom it should go. | am afraid that this
Bill may meet the same fate so far as his
vacant land is concerned. | want that he hon.
Minister should give the guidelines .0 the
Stales immediately so that they may
implement this Act as speedily as possible.

Mr. Chairman, this Bill defines what a
‘acant land is. While defining the vacant
and, it has also defined another term "land
| appurtenant to a building.” Regarding the
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land appurtenant to a building, the Bill
says that if there is a land which you have got
to leave vacant on the basis of the
municipal laws around the building, then this
space and another 500 square metres of land
will be the land appurtenant to the
building. Mr. Chairman, | fail to
understand this. A person with a building can
have 500 square metres of additional land,
whereas another person-who is having only
vacant land of 500 square metres is not
allowed to enjoy this facility. 1 am not
saying that he should increase the
exemption limit to more than 500 square
metres. What | want to say is that in
respect of land appurtenant to a building, the
total land including the vacant land
around the building should be limited to
only 500 square metres and beyond that
there should not be any type of discrimination
between a person who has a house, and who
does not have a house for the purpose of
calculation of land that he is entitled to
possess.

There is another anomaly which | find
with regard to clause 4(9) which reads like
this :

"Where a person holds vacant land and
also holds any other land on which - there is
a building with a dwelling unit therein, the
extent of such other land occupied by the
building and the land appurtenant thereto
shall also be taken into account in calculating
the extent of vacant land held by such
person.”

Mr. Chairman, you will find that if a person
owns a building and has land appurtenant
thereto and also owns a vacant land, this
building and the land is taken into
consideration for the total extent of land he
is entitled to possess as a vacant land. But,
suppose he possesses 700 square metres of
land around the building, what will happen
to the other vacant land? This definitely is
going to lead to some sort of litigation, and
I am sure, the hon. Minister will appreciate
that insead of this provision, the definition
of ‘appurtenant thereto' could have been
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so defined as not to include any land over and
above 500 square metres. That wutild have
been really appropriate. ~ Mr. Chairman, Sir,
the other thing which struck me was, it is true
that the intention of this Bill is to curb
concentration of wealth, but we have seen that
for the last few years, many  middle-class
families  have purchased lands with a view to
constructing houses  not immediately but
at the time of their retirement. There is no
correlation between the land that one
possesses and the wealth  one possesses.
A man may have only land and no wealth, and
another person may have a land and a lot of
wealth. But both are treated equal. That s

one anomaly. The second thing is. even
in the same agglomeration, the values are
not the same. Take, for instance, in the

Nariman Point of Bombay, the value of 500
square metres is Rs. 50 iakhs whereas the
value of 600 square metres in Ville Parle or
some other place is only Rs. 50,000.  And
both are ranked equal. A man with Rs. 50
lakhs worth of property is allowed to have that
pro-I Lily with him whereas the other man
with Rs. 50,000 worth of property, if he has

even some vacant land above it, he is
made to suffer.  This is not the v. ay of
curbing concentration of wealth. |

uiggest that when you take this into con-
sideration along with the ceiling that has | een
placed with regard to the building
constructions, that he cannot construct a
building on more than 300 square metres, a
man with Rs. 50 lakhs value of land in a place
like the Nariman Point, if  you want him to
construct only on 300 square metres, he does
not do it because it does not pay him to let it
out, and because he does not get proper
return out of it. | suggest that in all cases
where there are lands in commercial
complexes, no ceiling limit should be placed.
The entire land should be acquired by the
Government for public purposes.  That is my
suggestion which, 1 am sure, the hon. Minister
will take notice of.

Sir, the other thing which | wanted to say is
that we know that as per this Bill, the
compensation that is paid is a maximum of
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[Shri M. Anandam] Rs. 10 per square
metre. | want to have an assurance from
the Minister that when they give this land
to the housing boards, and when the
housing boards construct group housings
and give them out to the poor, weaker
sections of people or even middle-class
people, they would ensure that the value of
these houses is calculated only at Rs. 10 or
Rs. 8 per square metre and not the market
rate of Rs. 30 or Rs. 40 o0.- Rs. 50 as the
case may be. This is one aspect which |
wonted to men-lion to the Minister to
consider.

Then, Sir, regarding the definition of
‘periphery’, 1 find from this Bill that
'periphery' has been defined differently for
different places. In certain places, it is 5
Kms. beyond the municipal limits, in some
places it is 3 Kms. and in some places 2
Kms. or even 1 Km. | do not know the
criteria on which they have decided this.
But my feeling is that 5 kms periphery
uniformly in every place would have
justified the position instead of putting in
different areas at different places. | would
like to know why the Minister has chosen
different peripheries for different areas.

Mr. Chairman, Sir, there is another
thing which | wanted to say. This is with
regard to the transfer of lands and buildings
below  the ceiling limits. Sir, we
know that we are now placing afl these
enactments in the  hands of bureaucrats
who are not above suspicion.  And even
persons with land below the ceiling limits,
and even persons  with buildings  which
they want to speedily sell away to make
money for some contingency or for their
own personal purposes and other things,
they  should now go to  the competent
authority, as the Bill now says, to get prior
permission for doing 12 NooN it. Does it
not lead to corruption ? Does it not lead to
delay ? And, if it leads to delays the damage
would have been done in the case of a
person who wants to dispose of his land or
building for any emergent purpose. How
much difficult will it be for him to
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get the money and meet his requirements?
So, my suggestion is that in the case of
transfer of land or buildings which are well
within the ceiling limits there should not be
any necessity for any person to go to the
competent authority and seek permission.
They must be allowed to sell their land or
buildings without any permission.

Mr. Chairman, in conclusion | would like
to say only one thing. We all know that with
the passing of this Bill the value of vast
pieces of land, larger pieces of land and
buildings, will fall. It mean* that
consequently there will be a loss on account
of wealth-tax, gift-tax and other taxes. There
will be loss even in respect of tax on vacant
lands. As you know, in some cases there is a
tax on vacant lands imposed on the basis of
the value of the land. There is thus going to
be considerable loss of revenue on this ac-
count. | would like to know from the hon.
Minister how he proposes to meet this loss.
Will it be met by imposing any new fiscal
measures? With these few words, Sir, |
commend this Bill for the consideration of
the House.

Thank you, Mr. Chairman.

o Tmyaw feg 0 i owEmEe,
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W oA SvAT ¥ wim w1 oaEl Hooagwe
frar anfe & G THET ATQ T
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w1 HATH 2, ¥ ETW W WIgE F W TrO-
dfas oo 2 Pt ot sl &1 gz
& HIT 8T W7 £ €T IAST T A
siaer-ga ¥ afF difes fear & s@t 8w
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[Mr, Deputy Chairman in the Chair.]
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MR. DEPUTY CHAIRMAN : Yes, you
Vill have to wind up.

zro T gt fAg o wEEl & Ay
i e & ¥ fv @ ogw faa s wea
T AT HC TAH ATG AT ARGL & o4 H
fadias 79 99 av wTa fawr w1 o
TAFE FHEI ® 9 WO & fosw 9w %@
i BT 5 "5

MR. DEPUTY CHAIRMAN : Before 1

call the next speaker, let me make it very
clear that there are a number of names and so,
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today, the speakers should impose some kind
of self-restraint on themselves,
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I suppose, to see that they finish their
speeches in time because, we cannot be lax
like yesterday or the day before.

SHRIMATI SUSHILA SHANKAR ADI-
VAREKAR (Maharashtra) Mr. Deputy
Chairman, Sir, | would like to congratulate
the hon. Minister for moving this long-
awaited Urban Land (Ceiling and Regulation)
Bill, 1976 because, since a pretty long time
we have been contemplating that some
Government measures were very essential to
impose a ceiling on urban land and property,
and since 1969 we have been continuously
talking about it.

Sir, the haphazard growth of practically all
towns and cities is due to the lack of interest
in formulating any systematic planning with
the result that the cities have grown so rapidly
beyond recognition since the last few years
lhat we are now facing serious and acute
problems. This proves how necessary it has
become that some check in this direction
should be immediately applied without losing
any further time. Sir, any person living in any
urban place can say that this is the pressing
need of today and by introducing this Bill in
this session, the hon. Minister has shown very
clearly the fact that the Government is equally
conscious of the pressing problem and shares
the concern for taking some immediate steps
for solving it.

Sir, any further delay in bringing forth any
legislation would have accentuated the urban
problems only and would have defeated the
purpose that the legislation would have liked
to serve. Sir, the mistake, if any, that we feel
might be there in the legislation, could be
corrected and rectified but the delay in
tackling the problem would have resulted in
disappearance of whatever vacant land that is
still available today for social purposes. So, |
say that irrespective of what the criticism
might be against the Bill, one thing is very
clear that it is definitely going to serve a great
purpose, viz. to regulate the urban land and
property transactions and dealings and restrict
the future construction of buildings.  Sir,
it might be a
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[Shrimati Sushila Shankar Adivarekar]
modest measure, as it is said by many, but it
is indeed a very well worked out scheme
which has taken a number of points into
consideration while drawing up the Bill.

Sir, it is a well-known fact how rapidly and
fast the population in these towns and cities is
increasing. In Bombay city alone it is said
that every day on an average about 5 to 7
hundred people are coming and the housing
for them is becoming a difficult problem
which cannot be effectively dealt with. The
result is obvious, on one side the slums grow
at an enormous speed and on other side every
bit, every inch of land is becoming
precious— its price soaring up every day to
the ex-lent that it reaches beyond the budget
or the limits of an ordinary middle-class per-
son, leave alone the low-income and weaker
section of the society who could never dream
to have a decent roof over their head. Sir, in
Bombay alone there are nearly 850 slum
colonies with a population of nearly 3 lakhs
of people and almost equal number of people
staying on footpaths, pavements, railway
platforms and on any open space that is
available. Sir, with the introduction of this
Bill, a ray of hope has come to this class of
people. Sir, in Bombay alone the State
Housing Board cooperatives, public sector
and many other such agencies were trying to
get more land for construction of houses, but
it was impossible to secure a piece of land at
even runaway price. Now with the
introduction of this Bill, in Bombay alone it
is envisaged, nearly 3,000 acres of excess
vacant land will be available at a cheaper rate
for mass housing schemes, for housing those
who never expected that they can ever have a
chance.

Sir, this Bill will not only check all wild
speculation in land which has reached such
heights that a handful of speculators had a
stronghold on the entire urban land,
demanding fantastic prices, but ii will also
help in securing land for housing
programmes. If this could be linked sig
nificantly with urban slum-improvements
projects and housing schemes for low in-
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come group people, it alone will serve as a
boon and will bring relief to millions of
homeless in the country, who have modest
means at their disposal. The co-
operative housing sector also expects a
considerable relief. ~ The unregulated land
prices have been the main hurdle in high cost
of building which resulted in acute
distress for the majority of urban population
in search of a decent shelter within their
limits. It is said that out of the total
cost of the housing colony 60 to 65 per cent
of the cost used to be for the purchase of the
land at fantastic rate and sometimes at even
premia and. Sir, this is the best heartening
feature of the Bill that with this measure
this speculative concentration in a few hands
will be very effectively prevented, specially

when the population pressure is ever
growing on urban areas. Sir, the
urban population has been one of the

important and basic factor in fixing the
ceiling on urban land in different  towns,
on a graduated scale from 500 square metres
in cities like Delhi, Bombay etc. to 2000 sg.
metres in cities like Poona, Dehradun etc.,
mainly with the view that it may help to
reduce the pressure on big cities and develop
smaller cities. Another welcome feature of
the Bill is the eye on the future by limiting
the plinth area for  construction  of
new houses. It will have a considerable
effect on the concept of architect of the
building. Instead of demand or extravagent
construction of costly and labour intensive
sky ! scrapper building, the emphasis will be
on | modest and plain designed building at
a j considerably reduced cost—which
indir-j ectly will help in bringing about the
con-| cept of egalitarian society that we are
aiming at.

Sir, this Bill will bring forward a number
of other good effects, specially on economic
front. The first is that black money which
was freely used in land transaction and
building operations will now be effectively
blocked, as activities in real estate will not
permit persons to carry on their profiteering
designs in the way they like it while
evading to pay the taxes. The private
savings will now have another
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channel to utilise the savings in productive
sector rather than keep them locked up in
land and buildings. Secondly, there is also a
clause in the Bill which requires prior
approval of the Government for property
transfer. This also will serve as a check on
those who are evading to pay the normal
stamp duties by undervaluing the cost of the
property. And equally important clause of
the Bill is that no piece of urban land can be
sold, mortgaged, transferred or leased
without the prior permission of the
Government for a period of 10 years. Sir,
with the insertion of this clause, T think the
Bill has taken the winds away from the sail
of all those underhand property dealings.

Another noticeable feature of the Bill is
that compensation stipulated for payment of
vacant land is quite rational and reasonable,
as it is not related to the present market
value which is really the artificially raised
value brought in through speculation. And
this exaggerated price is not taken into
account. The maximum price that the
Government will pay in any case will not be
more than Rs. 2 lakhs.

Sir, the use of vacant land for housing
purposes for the low-income and weaker
sections is extremely necessary. But | would
like to draw the attention of the hon'ble
Minister to the fact that equally important is
to maintain some open lands. Sir, in
Bombay city we hardly have open space as
per the required standard. I do not know
how the Government or Municipality is ever
going to find open space in the city of
Bombay. Sir, some housing colonies or
cooperative housing schemes have provided
open lands for children's parks, small
gardens for old, retired persons, etc. for the
residents of the housing schemes. It is not
clear whether such open lands will be
exempted or counted as part of the
prescribed limits. Sir, it would be really
beneficial to exempt these small open areas
which are so necessary for the general health
of people, rather than exempt such
charitable and religious endowments which
make no use of land for any good purpose.
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Sir, the Bill which has taken a number of
points into consideration can easily be
called equitable and pragmatic. It has made
a beginning to formulate a policy for the
problems of the cities which are ever
increasing with the increase of population.
It may not resolve all the problems, but it
will definitely help in the effort to regulate
the growth of urban population and look
after its one basic need. The meaningful use
of the land so acquired by the Government
will play a significant role as part of the
development process of the nation.

So, Sir, with these words, | not only
welcome this Bill but also | strongly sup-
port this Bill.

DR. K. MATHEW KURIAN (Kerala):
Mr. Deputy Chairman, Sir, the Minister's
statement introducing this Bill is an apology
for not imposing ceiling or ban on urban
property as a whole. All the statement that
he read out regarding intentions of the
Congress Party, resolutions of the AICC,
and so on, refer to ceiling en urban property.
But today we have a Bill which is an
apology for the original intentions of the Bill
and hence it is a hoax played on the people.
I do stand for ceiling on urban property. But
this Bill does not really provide for a ban or
ceiling on urban property; it only tries to
have certain types of restrictions on vacant
land. Sir, that Bill for the imposition of
ceiling on urban vacant land only, as | said,
falls far short of what is required,
particularly in view of the Statement of
Objects and Reasons mentioned by the
Minister, namely, increasing concentration,
and so on. | would also like to ask the hon.
Minister whether it is a fact that the total
number of people who will be affected by
this Bill will come in hundreds and net more
than one thousand in all? May be, a few
thousands of people may be affected by this
provision. In fact, the loopholes and the
exemptions giy«n in this Bill will further
dilute the Bill, and it will not be very
effective.
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[Dr. K, Mathew Kurianl

The Bill has two major objectives—(1)
preventing concentration of urban land in the
hands of a few persons and speculation and
profiteering therein, and (2) bringing about
an equitable distribution of land in urban
areas to subserve the common good. My
contention is that there are glaring
divergences between the objectives of the
Bill and the actual provisions in the Bill.
These two objectives—however laudable
they may be—cannot be achieved with the
particular provisions of the Bill. I would like
to ask: Will the speculators in land in big
cities like Bombay, Delhi, Calcutta and
Madras be completely set at nought by the
provisions of this Bill? The answer is clearly,
no. Those who have taken advantage of
shortage of land in the urban areas will con-
tinue their nefarious activities uninterrupt-
edly by this Bill because the Bill covers only
vacant land in a very diluted form.

.There are a number of limitations in this
Bill. This Bill cannot check the concentration
of urban property. The main object is to put a
ceiling on the ownership of urban vacant
land. And as defined in the Bill, a vacant
land does not include any land which has a
building on it or where construction of a
building has started—clause 2(q). The effect
of ceiling is therefore only temporary, and
cnce construction starts the land will go out
of the purview of the Act, and the same
person will be entitled to hold further land up
to 500 square metres in the case of Delhi or
any other ceiling as may be applicable in
other metropolitan towns. But such a thing
can go on. And so long as there is a good
rental income from the urban properties, the
attraction to own buildings will persist. As it
is, nothing prevents anybody from adding to
what one holds and concentration of urban
property will continue unabated in the
country. This is undesirable when there is
hardly any vacant land. Something has to be
devised in the Act to make the right of
holding land above the ceiling inoperative in
favour of persons who have a number of
other properties in urban  centres.
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| Therefore, | suggest that an exploit pro-
vision should be made in the Bill to pre-i
vent any person from holding property or |
land above the ceiling, particularly when | he
holds other urban property.

There has to be a ceiling on urban pro-
perty. There will be difficulty in its actual
implementation. Difficulties about valua-
tion, about comparison of value between
one urban centre and another and so on—
all these will remain as excuses because we
find similar difficulties in other Bills. In the
Land Reform Bill we have got this
problem—may be in a slightly different
form. But these problems are soluble if the
Government has the political will. My
charge is that the Government has brought a
Bill in the name of the 20-point programme
as if this is going to avoid concentration of
urban property. In fact, despite the
provisions of this Bill, urban concentration
will increase, not decrease. No dpubt, there
are difficulties—may be legitimate ones—
about a law regarding ceiling on urban
property, particularly on the basis of
valuation—I admit. But some endeavour
could be made to check further
concentration. In fact, the Government has
not taken this seriously. Sir, | would like to
have the attention of the hon. Minister.

MR. DEPUTY CHAIRMAN : The
Ministers, | think, are giving their ear to
you.

DR. K. MATHEW KURIAN :
wait. | can sit down.

MR. DEPUTY CHAIRMAN : No, no.
You continue. They have given their ear to
you. They may not be looking at you.

I can

DR. K. MATHEW KURIAN : My main
point is that despite the difficulties of
having a Bill based on valuation, certain
attempts could have been made at least to
reduce further concentration of urban
property. Sir, | shall give concrete examples
in this connection. There are Apartment
Ownership Acts passed by various States
like Maharashtra, Uttar Pradesh, Madhya
Pradesh and West Bengal. There



41 Urban Land (Ceiling

are certain provisions in these Acts which
have relevance to this particular Bill. The
Metropolitan Council of Delhi also recom-
mended the adoption of the Maharashtra
Apartment Ownership Act for Delhi, and
this is pending for the last 1-1/2 years.
Delhi, which is under the Central Govern-
ment's own supervision, has not been able
even to consider and enact a provision
which already exists in Maharashtra. At
least some limited progress could have been
made. Even that limited progress is not
being made. That is my charge Sir, it is time
that this Act was extended to Delhi. The Act
would encourage construction of private
buildings with divisible apartments, to
facilitate sale of portions of buildings. And
though a ceiling has not been imposed on
urban property, it will possibly gradually
help achieve some equitable distribution of
urban ownership. Therefore, | suggest that
pending the reconsideration of a ceiling on
urban property based on valuation, the
provisions already available in the Acts in
Maharashtra, particularly the Maharashtra
Apartment Ownership Act, may be con-
sidered for implementation in other States,
including Delhi.

Sir, | am afraid that positive effects
cannot accrue to the weaker sections of the
population from this particular Bill unless
some follow-up actions are taken. No real
benefit will accrue to the poor automatically
by the imposition of a ceiling on urban
vacant lands or even of a ceiling on urban
property. Benefits cannot automatically
follow unless certain follow-up actions are
taken. Positive efforts are, therefore,
required to provide facilities and incentives
for middle and lower income groups to
invest on housing. Therefore, it is essential
to increase the housing stock of the masses
besides checking speculation. My specific
suggestion is that in addtion to checking
speculation by having a new Bill on the
basis of valuation for a ceiling on the entire
urban property and extending, as a
temporary measure, the Maharashtra
Apartment Ownership Act to other States,
certain positive efforts should be made to
increase  the
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total stock of buildings which may be
available to the lower and middle income
groups. Sir, in this connection, | would like
to point out that despite the Delhi
Development ~ Authority's  aggressive
campaigns and sales and advertisements,
the fact remains that the DDA is fleecing
the low and middle income group people. |
have got evidence from answers to
questions in Parliament given by the hon.
Ministers. We have tabulated the whole
answers and found out that, contrary to the
claim of the Delhi Development Authority,
which is expected to be working on a "no
profit, no loss" basis, it is, in fact, making
profits, and the profit has been the highest
in 1971-72.

SHRI C. K. DAPHTARY (Nominated):
Rs. 200 to Rs. 300 per sq. metre.

DR. K. MATHEW KURIAN : The main
complaint of residents of DDA colonies is
that the DDA has made huge profits from
sale of flats in spite of the fact that the
prospectus offering flats claimed that the
flats were offered on a "no profit, no loss"
basis. On behalf of the DDA, it is
contended that no element of profit as such
is ineluded while calculating the price of
flats and that if there is any surplus, | he
DDA has decided that it should be utilised
for reduction or exemption of departmental
charges in the case of Janata flats and for
the community service and so on. The
allottees actually complain. . .

MR. DEPUTY CHAIRMAN : How is il
relevant to this Bill ?

DR. K. MATHEW KURIAN : Every
time when | make a relevant point, you try
to see irrelevance in it.

MR. DEPUTY CHAIRMAN : | want to
know the relevance.

DR. K. MATHEW KURIAN : If you
give me five more minutes, | will explain
how it is relevant. My earlier statement, if
you remember, was that no Act on urban
ceiling can be effective in achieving its
objectives unless the total stock of
buildings
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[Dr. K. Mathew Kurian] available for
the ordinary people is increased,. | was
talking about this follow up action.
Therefore | say that there should be some
necessary changes in the existing Act. In
order that the objectives of the Bill are
achieved, the total stock of buildings for
Janta and Middle Income Group should
be increased. This is the point | am trying
to make.

Most of the allottees have brought flats
either with borrowed funds or under hire
purchase system. They have to meet heavy
liabilities in the form of huge monthly
instalments and heavy interest on theii
loans. The DDA which is expected to
work on a no-profit and no-loss basis is
making huge profits. Their contention that
they are spending money for providing
amenities Is totally wrong. My main
suggestion in this connection is that the
charges particularly for lower income
groups and lanla groups should be
reduced. Or, conversely more community
benefits should be provided to them. The
surpluses should be used to provide
necessary capital for maintenance and
repair of the building blocks, and com-
munity facilities such as creches, first-aid
centres, and so on. In the absence of these,
the allottees naturally complain. They also
complain that—may be through contract
system—inferior materials have been used
in many of the buildings. | do not want to
go into the details. The point | am making
is that along with the changes in the Act,
the total stock of buildings available for
the masses, particularly lower income
groups and middle-income groups, should
be increased.

The original concept of ceiling based
on valuation of property has been given a
go by. Shri Raghu Ramaiah made a state-
ment in the Lok Sabha on the 2nd Febru-
ary, 1976 that on further consideration
"wc have come to the conclusion that it is
not either so feasible or so advisable". |
would like to know, apart from the
excuses that they have given, what is the
difficulty in making certain standard
calculation. In the Land-reform Bill we
have uneven land and there are various
types of problems of valu-

[RAJYA SABHA] and Regulation) Bill, 1976 44

ation in terms of yield and so on. But
certainly a standard calculation can be
made so that a serious attempt to stan-
dardise values of urban property is made in
terms of region or cities. At least a
beginning could be made in this direction.

My last point is that this Bill does not
stop speculation on urban property. It is
true that sale of urban property is banned
for a certain period. The Government has
the right of pre-emption and even if the
people want to sell within the ceiling limit,
they have to get the permission of the
Government. The Government, of course,
can exercise its option for the first purchase
cf the said property. The question still
remains as to how this surplus land will be
utilised by the Government. For what pur-
poses will they use it ? Will they use it for
purposes of building houses or fiats on an
apartment basis to be sold through easy
instalments to lower income groups and
middle-income groups ? What is the
concrete measure which the Government
propose to take to increase the stock of
buildings and make them available to the
lower income groups and middle-income
groups ? | would like to have an explana-
tion from the Government on this point.

Sir, the exemptions given in this Bill are
unnecessary in many cases. The compensa-
tion is too high and as a result the very
purpose of the Bill has been reduced to
nullity.

I suggest that unless this Bill is com-
pletely revamped on the lines suggested by
me, at least to make a beginning to impose
really a ban or ceiling on urban property
and unless new concepts of valuation are
evolved, | am afraid, Sir, this Bill will not
satisfy the great expectations raised by the
AICC resolutions or the 20-point pro-
gramjne or the expectations generated in
this country by the tall talk on the im-
position of a ceiling on urban property.

SHRI M ATI SUMITRA G KULKARNI
(Gujarat) : Mr. Deputy Chairman, Sir, let
me take this opportunity of congratulating
the honourable Minister ~ Shri K.
Raghu
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Ramaiah for presenting this BUI before this
House in such a simple and lucid and clear
way.

Sir, as he himself nas admitted, this is a
highly complicated subject and this Bill has
numerous aspects to it and yet, Sir, it was
his deft handling and exposition which
helped in this Bill being brought forward
here. And, Sir, while presenting the Bill, he
explained many aspects of it which were
r.ot very clear to us so far and we feel that
very few persons could have done this task
better than what he has done.

Sir, just as water, air, sky and the sun-
shine are the free properties the world over,
s;; should land also really be like that. After
all, all these beautiful things of life are
freely available and | am also sure that it
was intended by the God Almighty that land
also should be free to be used by all the
people. But, somehow the idea of property
rights came in and the idea of private
ownership of property also emerged which
brought in its wake so much of unhappiness
and misery. History is full of instances i>f
quarrels over the possession of land and of
quarrels between brothers and sisters and
between the members of the family and bet-
ween sons and fathers and fathers and sons
have quarrelled and have committed mur-
ders and other crimes in the name of land.
But, Sir, here is the Bill coming for the first
time which is trying to straighten out the
problems involved in the ownership of hind
particularly in the urban areas.

Sir, | felt a little sad when Dr. Kurian
described this piece of legislation as a mere
apology. It is for the first time that the
Government is bringing forward some
legislation for imposing a ceiling on urban
land. There could be some things left out,.
But still this is an attempt and a very
laudable attempt which, I think, our friends
on the side of the Opposition also would
appreciate. After all, we are trying to
improve the situation and this is the first
attempt in that direction. Now, as we go on
implementing the provisions of the Bill and
as we go on discovering difficulties in the
process, we in this Government and we in
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this party® will try to improve the situation
and remove the difficulties and try to bring
forward further piece of legislation as and
when necessary. But | would like to tell this
House, particularly my friends on the other
side, that nobody should feel that this party or
this Government can be stopped by anyone
from progressing towards the goal of having
no private property ownership. Our objective
is that. Just as the four elements of nature are
free, so also, ! Sir, the fifth element of nature,
should be equally freely available for the
benefit of makind and, therefore, let me tell
this honourable House that this is the first
attempt in that direction and one of the finest
attempts that we have made so far.

The objective of the Bill is to prevent the
concentration of urban land in the hands of
a few persons and speculations and
profiteering therein and with a view | to
bringing about an equitable distribution of
land in urban agglomerations to subserve the
common good. Sir, there can never | be any
debate on or any objection or any |
contradiction to  these stated  objectives. !
However laudable these objectives may be, ! a
few things occur to me which are not nc-
cessarily any critism of the Bill, but these are
some suggestions which the honourable
Minister may consider while trying to imple-
ment the provisions of his Bill.

The Bill, as we are considering it in this
House now, applies only to the vacant lands
and not to any construction or to any buildings
which are in the urban areas. Tht» means that if
a person holds ten buildings, it is allowed. As
we all have seen, in the city of Delhi, the
buildings in the Ccn-naught Place area are
probably owned by one person. Similarly,
Sujan Singh Park is owned by another one
person. But this Bill will not touch them. It
relates only to vacant land. In addition to ten
houses in a 'A' Class city like Delhi or New
Delhi, a man can have another 500 metres still
available for him for further profiteering, for
further concentration of wealth in one person's
hands. So, Sir, it is my submission that this is
self-defeating. . .
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SHRI K. RAGHURAMAIAH : | arc
sorry to interrupt. There is no mis-appre-
hension about it. | want to make it cleai at
this stage. The totality of land held by a
person is according to the ceiling limit: he
will not get anymore by way of vacant land.

SHRIMATI SUMITRA G. KULKARNI:
That is a different thing. 1 am stating about
the totality of constructed area, constructed
building. I know, in his explanation the hon.
Minister was saying that it is very
complicated, it will be very difficut to
implement it. My submission is that . . .

DR. K. MATHEW KURIAN : Urban

property. . .
(Interruptions)

SHRIMATI SUMITRA G. KULKARNI
: Please let me have my say, Or. Kurian. |
did not disturb you at all.

We will have to consider bringing res-
triction on the actual constructed property
also. Of course, 1 have no desire to ca>j'.?
inconvenience to such people. But they may
be asked to pay some extra taxation on the
area occupied by them. This will bring
further revenue to the Government, and this
will also not cause so much hardship or
heart-burning to the people at large. This is
one suggestion that | have to make in this
matter.. Why | am saying this is because of
this thing. In 1947, when the native states
were merged with the Government of India,
this Government had asked them that every
Maharaja could retain two palaces anywhere
in the country—may be. one in Delhi and
one in another state or in his own state.
Similarly, Sir, we can consider that one
residential unit can be retained and the rest!
could be surrendered. This is one guideline,
which the Govern-merit had also adopted
earlier. This is my suggestion which could be
considered by the Government.

Now, Sir, clause 29 of the Bill says :

"No person shall construct any building
with a dwelling unit having a plinth
area,—
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(a) where the building proposed to
be constructed is situated in an urban
agglomeration falling within category
A or category B specified in Schedule
I, in excess of three hundred square
metres. . .".

Now, Sir, what happens to the houses
which are already under construction? There
are innumerable persons whose houses are
under construction. Now, under' clause 30 it
is stated that construction can be demo
lished. This will be unfair. I request that this
should not be done because' it is not in
keeping with the law which is being enacted
today. They started the construction in gcod
faith, it is, therefore, incumbent upon the
Legislature to ensure that their rights are
properly protected. So it will be unfair if we
ask them that these half-constructed
buildings be demolished. Itismy . ..

AN HON. MEMBER : Private property
ownership. . .

SHRIMATI SUMITRA G. KULKARNI
: That concept is different.

This difficulty should be envisaged. Hus
is another suggestion of mine. Sir, there is
another suggestion which comes to my
mind. There is a lot of land today when this
Act is not in existence which is being
acquired for public purposes like Govern-
ment buildings, post offices, hospitals,
schools, etc. Now, that land is being ac-
quired under the Land Acquisition Act.
When this Act comes into force, 1 would
like to enquire from the hon. Minister as to
what will happen to those cases which are
pending today. Are we going to drop these
proceedings and bring all this vacant land
under the operation of this Act or are we
going to leave that land ? There is a
monetary aspect to this thing. This aspect
has not been dealt with anywhere in this
particular Bill. This will be a very relevant
point for consideration because the Govern-
ment will be losing a very large amount of
money if the Land Acquisition Act is
applied and this Act does not operate on that
land. This is one of the points which, [
think, the Government has to consider.
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Similarly, at paga 4 of this Act, agricul-
ture has been defined and it is said that the
land which is under agriculture will not be
acquired or will not be subjected to the
ceiling laws of this particular Aci. Now,
while defining agriculture, the Act says that
dairy and poultry will not be included. I fail
to understand how agriculture can exclude
dairy activity or poultry activity. Every city
is in need of milk and every city has to have
poultry supplies made. If we do not exempt
them from the ceiling limits, it will create
tremendous hardship on the people of urban
areas. They have to have milk and poultry
products. Therefore, 1 would submit that
agriculture as defined in the present Act
should include dairy and poultry.

Today there are a number of plots m this
city. The owner might have mortgaged his
plot under financial strain and stress. When
the Government takes ovei that land, the Bill
says that the land will be free of all mortgage
debts. But the debt continues. The debt is an
honourable pledge of a citizen to another
citizen. He holds himself responsible to
make good the payment. What happens to
the debt ? When the Abolition of Zamindari
Act was passed, it was decided by this
Government and all the State Governments
that there would be a reduction in the debts.
There should also be a similar provision
under this Act. Otherwise, it is likely to
cause tremendous hardship to people who
have mortgaged the land, taken the money,
their debts not returned and their land taken
away.

Another point is that the Government
companies are exempted from the operation
of this Act. What about the private com-
panies ? Of course, | am not pleading the
cause of the private companies as such.
When a person starts a private industry, the
Government helps him to acquire the land,
helps him by giving licences and also helps
him in other things. If this private company,
under the programme of its own expansion,
leaves certain land in the urban area without
any construction, it will come under the
operation of this Act. Befoie
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this Act, the Government went out of the way
in order to acquire land for this private
company and now comes this Act and all
private companies will have to surrender
their extra land which they have not cons-
tructed upon. This will affect the production
rate of the company. It will not come up to
our expectations, nor will it measure up to
the requirements of production that is
expected of it. This will adversely affect the
production of the country. Where the
companies have been started under the
guidance of the Government, the Govern-
ment should consider ways and means of
handling this kind of a situation. (Time bell
rings).

I have got only two small points to make.
Then | will finish. Under the Order of 1900,
buildings were constructed under the Land
Improvement Trust in Delhi, Calcutta and
Bombay. Similarly, till 1945, such schemes
were there. Now the Bill says that those
lands which were there and regulated by
such schemes will be exempted. But under
those schemes, Sir, you can see privately-
owned buildings in Tilak Ma;g, etc. with
2,000. 3,000, 4.000 metres of land lying
vacant because that was the Improvement
Trust scheme. They could not havt helped it.
At Tilak Marg, Shahjahan Road, Aurangzeb
Road and all over Delhi, we see private
bungalows like that. But that was regulated
then. Now, under this ceiling Bill, they are
exempt because we cannot touch these
schemes. But this will amourt to a
discrimination, discrimination against the
poor people who did not have money and
therefore they did not construct and left their
plots without construction. Now the Bill
operates against them which will be an
unfair thing. So, this discrimination should
also, be considered.

Sir. my last suggestion is about the old in
the cantonment area, and land appurtenants
to a number of urban areas in this country.
Sir, in the 19th century, when urban
development was slow, the Government had
planned that they should give free land in the
cantonment area without charging any lease
rent or any rent or any money for it, and they
had asked that you can go
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ahead with construction and take as much
land as you want. Under that scheme, there
are a number of people who took land and
occupied it. In the Defence Ministry records,
there are cases where 32 acres of land has
been in possession of one person since the
year 1848. These are old giants. But there
was a restrictive clause that the rights of this
land do not vest with the individual but with
the Government. Since the beginning of this
century, time and again, the Defence Ministry
and the Government have been trying to take
back this land which is classified as 'old
grant. Now, in this particular case, nn
compensation will bo paid. And all these
individuals who have occupied the canton-
ment area are refusing to vacate and they pre
raising a number of difficulties, and the
Government has not been successful in
taking that land back. Now, this is the
opportunity for them to take back those
lands. {Time bell rings). This is my last point,
Sir. We have got this urban ceiling Act and
we should become bold and take back all
those lands without paying a penny of
compensation because these persons did not
pay any money to the Government then nor
did they have any vested rights to the land.
And, therefore, the Government has all the
right of taking back this cantonment area
without paying any compensation. This is the
finest opportunity  available to the
Government for taking back the old grant
land in the cantonment areas. Sir. there could
be certain urban areas where this Bill may not
be applicable because it is! only for A, B, C
and D categories and not E and F categories.
But there also, without paying any compensa-
tion we can still take back the lands because
all the rights are vested in it. There are some
cases where these individuals have j
mortgaged or sold off such lands evsn though
they did not have any right in the land- Those
also should be rendered null 3>id void, and
the Government should pick up enough
courage to take back those lands which were
given free of cost in the last century and
which has been, as we find, difficult to take
back.

[RAJYA SABHA]

and Regulation) Bill, J976 52

Sir, with these few suggestions of mine,
particularly with regard to the old grant
areas, | would recommend that this House
pass this Bill, and we should strengthen th?
hands of the Government in implementing
this particular Bill. Thank you, Sir.

SHRI K. S. MALLE GOWDA (Karna-
taka) : Mr. Deputy Chairman, Sir, | would
begin by quoting here the saying, 'Sow the
wind and reap the whirlwind'. In the case of
putting a ceiling on economic opporti.ni ties,
we may put it as, "Sow the wind of class-
antagonism and reap the whirlwind of class-
conflit economic crises, chaos and
Communism". Sir, particularly the urban
democrats and urban intellectuals did not
care to understand what it was to impose a
ceiling at a very low level virtually on the
income of farmers who contributed 70 per
cent of the population because it did not
affect them; because it did not pinch them;
because it did not hit thetn below the belt;
because it did not curtail their opportunities
and hopes for a better future. And good
many representatives of the people failed to
act according to their conscience which
urged them as Confucius said, "What you do
not want others to do to you, do not do to
others."

Today at long last the ruling party has
been forced to bring this piece of legislation
because the politically conscious rural peo-
ple began to take their Members of Parlia-
ment to task for adopting double standards in
the matter of provision of opporunities to the
rural people on the one hand and the urban
people on the other which in effect would
perpetuate poverty in rural India while
providing for higher incomes, sizable
savings, high investments in education of
their children and great employment oppor-
tunities and would provide for high invest-
ments in business and industries for the
urban citizens.

In the name of socialism, in the name of
the poor rural people a new brand of Indian
socialism adopted two standards, one equal
at the bottom for the people living in the
villages and another more equal at the top
for the urban citizens.  This fooling,
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this deception could not be tolerated by
some of the rural voters and | think this
piece of Urban Land Ceiling Bill willy-nilly
had to be brought to appease or hoodwink
those rural voters who were embittered and
were crying for 'eye for eye' and 'tooth for
tooth'.

Sir, 1 want to make it clear to this House
and to the Government that we the rural
people accept socialism for our country. In
this enlightened epoch the democrats of a
country like ours with its over-population,
with a large proportion of the people being
poor and given adult franchise have to ac-
cept socialism for the country.

Talking of the Urban Land Ceiling Bill in
comparison to the ceiling on agricultural
land held by a rural family, | want to point
out to the good Indian people how some of
our politicians would hoodwink them and
brain-wash them not in the medieva' ages
but in the modern age. On the rurpl side, it is
a ceiling oni their means of production and
therefore on their income, whereas the
Urban Land Ceiling Bill applies only to
vacant sites and in no way can it be said to
be similar to the rural land ceiling.

In comparison to the severity of the
ceiling imposed virtually on the income, i.e.,
on the holding of a farming family, the
ceiling on the urban land now proposed Ls
trick and a joke of the century against the
rural people. Such is our politics of
deception.

Sir, | want to make it clear on behalf of
the thinking rural people that even rf we, the
rural families have to suffer, we would
rather suffer alone in national interests than
advocate and wurge in vengeance and
bitterness and in a shortsighted way for the
imposition of a like ceiling on urban
property and income as we would, thereby,
severely impede the economic growth of the
country and perpetuate poverty,
malnutrition, disease, unemployment and
finally strife; instead of ushering in an
egalitarian society in which poor neople are
provided with their basic needs.
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We would also be doing the very things
which our Communist friends are very much
hoping for from the embittered and wronged
rural people.

Sir, Indians throughout the world are
known for their intelligence. We have before
us the world history, enough political
systems of the world for study and evalua-
tion and for our decision as to which of the
political systems, which of the theories in
practice can bring the greatest good to our
people with their great cultural and spiritual
heritage, in terms of not only material
prosperity but also development of human
spirit and humanism : and which system and
which type of economy ensures human
freedoms, human rights and the basic needs
of people.

| appeal to the Prime Minister and the
Members of Parliament to choose Pandit
Nehru's socialism which calls for hard work,
more production of wealth in the country
first and fair distribution next. When they
think of ushering in socialism through a
policy of imposition of ceiling on property
and income. | quote what Nehru had said.
Intervening during a debate in the Rajya
Sabha on a non-official resolution urging
steps for fixation of a ceiling for individual
incomes at Rs. 25,000 a year, he said :

"Socialism is not something which can
be defined as a dead level of poverty. |
don't think socialism can be equated with
poverty. You may call it a dead level of
poor people in the country. That is not an
ideal to be aimed at. Socialism becomes
socialism only when there is something
worthwhile to socialise, when there is
wealth to socialise, when the productive

apparatus is functioning so that it
produces wealth which does not
concentrate in the hands of a few.

Therefore, it becomes quite essential for a
country like ours where the level of living
is low, to produce more wealth and to see
that wealth is properly distributed. The
most important thing is production of
wealth. Everything else is secondary."
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"The question of reducing disparities™
Nehru said, "could be looked at from two
points of view—raising the people from
the bottom up and reducing the incomes or
standards of a few people at the top." Both
processes had to continue. The major
process was raising the people from below,
because 'lowering the people at the top is
psychologically satisfying, but it does not
make any  difference  financially.
Essentially you have to increase the level of
the people below. You can do it by much
greater production of wealth.

Sir, hereafter, let no ceiling Bill affecting
the growth of national economy be brought
forward before Parliament. It is a crime
against the poor people in India to put the
slightest obstacle to the growth of our
national economy. | would quote here
Edmund Burke :

"Magnanimity in politics is not seldom
the truest wisdom;

And a great empire and little minds
go ill together :"

When we plan for our lives, our schools
hospitals and our cities and our houses, we
must plan in a reasonably big way, always
aiming at expansion, betterment and beauti-
fication. Could the wondrous New Delhi
areas planned by the Britishers and the
Chanakyapuri area planned and built in
Nehru's time been enchanting and exhilla-
rating as they are today if such an urban
land ceiling law was in force then ? Let not
the future generations condemn the present
Indian Government for their petty-minded
approach to the requirements of tne r.tw age
we are living in.

I, therefore, appeal to the Prime Minister
to raise the ceiling on the urban land by at
least 300 sq. metres more for each category
of the urban land, | would also strongly urge
for paying a fair compensation for the
surplus land to be taken over and not just a
nominal or confiscatory value as is now
proposed. It should not be less than 75 per
cent of the market value of the
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land. It is possible that Uganda President may
not have agreed to pay as much compensation
as he has given now for the property of the
Indian citizens who have left Uganda if he had
the foreknowledge of the mode of value fixed
for the property taken over by the Indian
Government from its own citizens.

A city has no fixed boundaries. It extends
and grows. It is a growing entity. In a city, the
land value increases abnormally if with
foresight and proper planning new extensions
are not formed and there arc not enough sites
to meet the demands of the needy. So it is the
inefficiency of the administration which, to a
good extent, causes abnormal rise in the value
of urban land. We must also remember that
there is a great exodus of the rural population
to the cities especially during the last fifteen
years as opportunities for bettering their lives
in rural India have been slashed. Urbanisation
of villages, affording proper opportunities to
the rural people to raise their incomes and
generate sufficient savings in rural India is the
right answer to prevent, to a good extent, this
relentless, haphazard, precipitate exodus to the
cities.

With these few words, Sir, | conclude.
Thank you.

SHRI HAM1D ALI SCHAMNAD (Kerala)
: Mr. Deputy Chairman, Sir, ceiliits has been
already fixed for the agricultural property and
some people who thought they were wiser and
had farsightedness, have sold away their
agricultural properties before! this Act came
into force and invested in urban property.
Now this ceiling is hunting after them.
Anyhow, from the speeches one can make out
that the people who live in rural areas want a
ceiling to be fixed for the urban property and
people living in urban areas and who have
urban wealth, want ceiling to be fixed for
agricultural property. We do not quarrel with
the principle and the ideology. On the other
hand, my submission is that there should be a
ceiling on the income of a family so that we
may have a sense of economic equality in this
country. Every-
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body thought that there would be a ceiling
en urban property. But the Bill relates to
ceiling on vacant land only. | know that
there are some practical difficulties in
fixing a ceiling on urban property. As far as
land is concerned, we can say that it should
be given to the tiller of the soil. But ve
cannot say that a person who is occupying a
house on rent should become the owner o.f
that house. You cannot adopt that principle
here, as we do in regard to lard, where we
say that whoever owns or occupies the land
is the owner. There are practical difficulties
here.

MR. DEPUTY CHAIRMAN : It is not
that whoever occupies can become the
owner.

SHRI HAMID ALI SCHAMNAD : |
was saying the same thing. There is another
difficulty in regard to the smaller tewns
where the housing problem is acute. In such
towns, middle-class people used to construct
houses for renting them out afterwards at
Rs. 50 or Rs. 60 per month. Such people
will be discouraged from investing money
in the construction of small houses for the
benefit of their fellow-citizens. The best
way to solve this problem is not to bring in
ceiling on urban property, but impose a
ceiling on the income of a person or a
family. Let the maximum limit be Rs. 5,000
and the minimum be Rs. 1,000. This would
be the best way of bringing in socialism to
our country.

Sir, 1 would like to draw the attention of
the hon. Minister to another aspect of the
matter. When you impose a ceiling on
urban vacant land, the people who have
money and whe have already put up build-
ings will not be affected. On the other hand,
some poor people who might not have been
able to construct houses for want of funds,
people like Government officials and so on
who might have purchased some land and
waiting for better days to come so that they
could have the money and construct houses,
will be affected. The vacant land from such
poor people will be taken away. For
example, in a city like Bombay or Delhi
or Calcutta, if a
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person has got 50 cents of vacant land and
nothing more than that, the surplus land
would be taken away from him because of
this ceiling law as he had not been able to
construct a house there. In such cases,
adequate compensation should be p;.id.
This is my submission.

Another thing is that a ceiling has been
fixed in regard to the future construction of
buildings especially in regard to the base-
ment and the foundation ceiling. But what
about the multi-storeyed buildings ? Can he
have a four-storeyed building in furture ? 1
think he can go up to sky; there is no limit.

SHRI K. RAGHURAMAIAH : Subject to
the regulations in regard to building and
foundation.

SHRI HAMID ALI SCHAMNAD : The
main idea is to discourage a person from
constructing a palatial house. Only the
ground area is being restricted. My sub-
mission is that this should be considered. |
would also suggest that wakf property may
kindly be exempted, if it is not already
provided for.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATION REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : Dr.
JCurian supports you in this.

SHRI HAMID ALI SCHAMNAD : Sir,
Government should see that a ceiling is fixed
on the income of a person. They should
bring it as early as possible so that there may
not be disparities among capitalists,
industrialists, big house owners and people
who have got properties. Otherwise there
would be jealousy because one may think
that he alone is affected. Therefore, the best
way is to see that economic equality is
maintained by imposing a ceiling en the
incomes. Thank you.

MR. DEPUTY CHAIRMAN : Shri
Khurshed Alam Khan. Ten minutes please.
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SHRI U. K. LAKSHMANA GOWDA
(Karnataka) : Is there no lunch ?

MR. DEPUTY CHAIRMAN : At 1.30
we shall break for lunch.

SHRI KHURSHED ALAM KHAN
(Delhi) : Mr. Deputy Chairman, Sir, |
support the Urban Land (Ceiling and Re-
gulation) Bill, 1976. This is a long-awaited
Bill, seeking to impose ceiling on urban
land  holdings und regulation  of
construction of buildings on such land.

The Bill is really overdue but, Sir, a is
really surprising how you are going to piece
together the strips and bits of land which
will be acquired and utilise them gainfully.
We have, however, received this Bill with
mixed feelings of satisfaction and a little
disappointment also. The Bill is welcome
because this is the first definite step to
check  profiteering,  ownership  and
possession of urban land in a few hands
because now the land ownership will be on
a graded basis, making equitable distri-
bution possible. It is disappointing in the
sense that the original idea of ceiling on
urban property will not materialise and the
requirements of social justice will not be
wholly met. In view of the dimensions of
the problem involved, it is however, better
that a cautious step should be taken.

In regard to future construction of resi-
dential buildings, a limit on the plinth area
has been stipulated, which will naturally
discourage and prevent luxury housing and
enable less affluent persons to obtain the
scarce building material for the cons-
truction of their houses.

Sir, it will certainly help in bringing
down the prohibitive land prices, particu-
larly in Delhi and other metropolitan cities,
and other metropolitan cities and also con-
centration of land only in a few hands will
be stpped.

While defining "ownership of land"—
vide clause 2(1)—hire purchase agreement
has also been covered. Here, Sir, | would
like to mention that this needs some con-
sideration as it may benefit colonisers only
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at the cost of the people who have paid the
money but have not been able to take
possession of the land.

The main urban problem today is the
rapid increase in population. Such measures
will not solve the problem wholly. Really
speaking, formulation of a comprehensive
policy lo regulate urban growth cannot be
avoided any longer.

Sir, in the absence of any reliable statis-
tics, it is difficult to guess as to how much
excess land will be available under this
proposed graded ceiling—categories (a), (b),
(c) and (d). Particularly in Delhi it may not
be a fruitful exercise as Delhi i? mainly a
built-up area, as we know, and very little
vacant land is available. The rest of the land
has been acquired either by the Delhi
Administration or by the various other
authorities.

Sir, since there will be a limit on the
plinth area applicable to new housing which
will be generally appreciated, it will be
possible for a larger number of people to
have a roof over their heads. But tius will be
possible only if the Housing Boards or the
DDA, particularly in Delhi, go in for the
Janata Group Housing schemes in a really
big way. Not only the DDA but 1 suppose,
the Life Insurance Corporation will also
have to finance such schemes so that all the
people who need a roof over their head
would get a roof over their head in the
shortest possible time.

Another advantage that is likely to flow
from this piece of legislation is that in future
less private savings are likely to be invested
in real estates and this will make some funds
available for channeling into other gainful
enterprises.

Sir, clauses 26 and 27 of the Bill impos-
ing restriction of prior approval of property
transfers, will exercise a check on under-
valuation, evation of stamp duty and benami
transfers to a certain extent. It will also help
to check soaring prices of land in Delhi and
the colonisers will not be able to exploit the
situation to their advantage
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But in this connection, | would certainly
1ik0 to point out that the houses which are
built on less than 500 square metres
should not be covered by these restric
tions and there should be no
restriction on their transfer. Otherwise,
then

will be a lot of harassment to poor people
and once they are also brought under this
restriction, you know what complications
and implications will arise.

Sir, the exemption allowed vide clause 19
appears to be well justified but ihe
authorities will have to be rather vigilant
and see that the real purpose is not defea-
ted. In this regard, particularly I would like
to mention that although the Wakf lands
have been exempted, many of the Wakf
lands are under dispute with ".h'j i DDA and
unless those disputes are settled it would
not be possible to safeguard the interest of
the Wakf Board and the Wakf lands in
Delhi.

Sir, it is a known fact that bigger and
congested cities are growing and
expanding faster than the smaller towns.
For instance, in Delhi about two and a half
lakh of people are added to the population
annually. Therefore, speedy
implementation of plans to reduce the
congestion and pressure on the city is very
necessary. In this connection, | suppose
the National Capital Region plan needs the
priority and once the priority is given to
this scheme and the ring towns are
developed, surely we will be able to give
greater benefit to the people of Delhi who
are today suffering for lack of living
accommodation, particularly in old Delhi,
which is known as Shahjehanabad.

Sir, according to Schedule 1 of the Bill,
Delhi is in category A but here | would
like to point out that Delhi's case is slightly
different to other metropolitan cities In the
first instance, the Union Territory of
Delhi's total area of 570 sqg. miles is cover-
ed by the Municipal Corporation of Delhi.
Normally, the urban land is considered that
land which is covered by the jurisdiction
of a Municipal Corporation or a
Municipality. But here in Delhi there is no
definite demarcation between the rural
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land and the urban land. So, this will have
to be examined rather carefully before we
take the decision.

Sir, the master plan covers some urban
and some extended areas of Delhi. Now,
apart from this, in Delhi there is another
problem of what we call the urban villa-
ges. They will have to be given special
consideration. Besides the urban villages
there are 300 rural villages in Delhi and
the rural villages have the traditional
problem of lal dora which the hon. Minis-
ter Mr. Bhagat knows very well. | suppose
that lal dora problem also needs special
consideration and something has to be
done about it. Sir, in the union Territory of
Delhi, apart from the main Delhi, there are
two other towns which the Town Planning
Organisation take separately for town
planning, i. e. Najafgarh and Narcla.
Narela, incidentally, also happens to be
one of the ring towns and its development
is very much in the offing. Therefore,
whatever is there today as the rural area
will be-converted into the urban area very
shortly-and this matter has to be
considered.

Sir, the Delhi Development Authority
will perhaps be the agency for allotment of
surplus land. But here | entirely agree with
other friends that the DDA should not
make it a profiteering venture, because up
to now the DDA has been making lots of
profits, which is indicated from the fact
that the DDA in 1957 started with a
revolving fund of Rs. 5 crores which today
it has multiplied up to Rs. 100 crores. Sir,
the object of the Bill is to prevent con-
centration of urban land in the hands of a
few persons, and this should not be defea-
ted in any way by either wrong
implementation or by allotting land to the
wrong people.

Sir, in the end, | would like to say that
such owners who have already built houses
according to the building plans in force of
the Delhi Municipal Corporation of Delhi
should not suffer as a result of this Act in
any way—because they have constructed
their buildings according to the bye-laws
in force, their interests should be
protected.
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iShri Khurshed Alam Khan] Sir, to Delhi we
need to give special consideration because
unlike other metropolitan cities Delhi has
got its own specific problems and specific
character. Thank you, Sir.

MESSAGES FROM THE LOK SABHA

1.The House of the People (Extension of
Duration) Bill, 1976.

1I. Extension of the term of office of the
present members of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes

SECRETARY-GENERAL: Sir, | have to
report to the House the following messages
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha :-

M

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to enclose herewith the House of
the People (Extension of Duration) Bill,
1976, as passed by Lok Sabha at its sitting
held on the 4th February. 1976."

(1

"l am directed to inform Rajya Sabha
that Lok Sabha, at its sitting held on
Thursday, the 5th February, 1976, adopted
the following motion:

That this House do intimate to Rajya
Sabha that the term of office of the
present members of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes from Lok Sabha, has
been further extended upto the 31st
March, 1976 and do recommended to
Rajya Sabha that they do take such
action as they may deem fit in regard to
the association of the members of the
Rajya Sabha with the said Committee."

Sir, | lay the Bill on the Table.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2.30 p.Mm. today.
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The House then adjourned tor
lunch at thirty-three minutes past
one of the clock.

The House reassembled after lunch at
thirty-two minutes past two of the clock, Mr.
Deputy Chirman in the Chair.

THE URBAN LAND (CEILING AND
REGULATION) BILL, 1976—contd.

SHRI U. K. LAKSHMANA GOWDA :
VIr. Deputy Chairman, Sir, we have been
liscussing this Urban Land (Ceiling and
Regulation) Bill, 1976. Going through the
Bill, it is very difficult to decide whether to
support it or to oppose it. So far as the history
of this Bill is concerned, | have iiade some
remarks earlier on this. This s a Bill which
was thought of in 1970-71 ,vhen the ceiling
on agricultural property ;ame and just to
satisfy the agricultural ;ommunity the
Government wanted to bring some ceiling on
urban property and this vas thought of. It was
conceived, carried jy so many Ministers
including my hon. friend Mr. Om Mehta.
Then eventually it was passed on for delivery
to my friend, Mr. Raghu Ramaiah. This is a
case where a mountain in labour has
produced inally a mouse, and it is a very
compli-;ated mouse. So, | must congratulate
vir. Raghu Ramaiah. As Mrs. Sumitra
Kulkarni was saying, he has done the best of
a bad job ; it was a very difficult one and the
birth pangs have been heard session after
session. Any way, | must con-jratulate him
that to some extent, a begin-ng has been
made.

Sir, looking at the Bill, | find that there is a
complete deviation from what the Gov-
;rnment had in view when they brought the
veiling on agricultural property here. At that
time, my friends here should know that in the
case of Agricultural sector the means of
production itself was limited to either 10 or
18 standard acres, on the basis of an income
at that time a gross income of Rs. 7000 for a
rural family. It would reduce itself by 50 per
cent, to provide Rs. 3500 only as a net
income which was supposed to provide a
decent enough life for a family of five or
what ever it is.



